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Hon'ble Mr.S.K.I. Naqvi, Member (J)

(uv.p,),

2 Applicant
i -
i_ By Advocate Shri S.K. Misra
: f}-,‘ 83 SO of Tndia through Secretary of Communi - L
;_,;__; G c.ation_, Ministry of Communication, Government
e & e ©f India, Sanchar Bhawan, |
& @ Wit -

New DEIhi-IIOOII.

i ¢« The Post Master Genera
.”V";ﬁ_ I?Ali&hﬁb&d—leOOl. 7

2.5

.1

| 2. The Director,

e e

.

#o8tsliServices, alldimraaline
3 = )=2110018 8 g A
by }!; ) ; A . P T

- - e ]
. s 4 :
g By § - ] b V. v
[ o - - 1 s
s . ¥ : - . : -
.l [ o o SR - - . X (! ]
e - 3 N = R = | : )
A e ) e Sy = TRy s TR gl i g Y "
4 L - S e Y 2ls =1 -
4ne - oupe nNctendent
B =3 - A
L) .
F, i
]
g

o i . ;
LB Bt S
e ) T e
+_.-" W ‘g. e T
o 1 .:..'- o \ ora ""-.I-.-r- *'.__ - Sl - <4
ﬁﬁgh?ﬁhnthwﬁé

'."r i L I .
| -

...............

4_“;_‘ ' o ——




cancel the order dateq 30,7.1993 of allotment of

- duarter npo,17 p g 7 Colony, Varanasi to Sri R, P,

Yadav, S.A, SR N R.M.s.(A),

Dvivision, Varanasj

and the quarter be allotted to the applicant,

2. In support of

has mentioned that the quarter no.17(Ty

P&T Colony at Varanasi was alloteed to Shri R.P,

Yadav ignoring the Claim of the dpplicant,

his entitlement,

who is entitleqg to type IIT

residence, It has also

behév

been asserteg that the applicamt stand on different

footing to get the quarter dllotted becayse he

ﬂ&f
lied for the appotment much earlier +e the dppli-

app-

cation of Shri R,.P, Yadav, The applicant has also

Pressed that this allotment to Shri R,P, Yadav is

not on mérit keeping in the requirement of

under infhuence of Shri Balram Singh who is Office

bearer of the Employees Union and had come up to

support Shri R, p, Yadav who also happens to pe the

Officer bearer,

8l The matter has been contested by the

respondents ang it has been asserted that there
is no bar under any rule to allot a residence to

an official lower in category than that of his ep#

his prgyer, the applicant
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entitlement,

- The allegation about infhuence

of Offjice bearer hasg also been denied,

4, Heard, shri S.K, Mishra for the @pplicant

and Shri Satish Chaturvedi for the respondents who has

appearned on request of the Court to assist in disposal

of this o143 pPénding matter,

Dy Considered the @rguments placed fron either

side and peruseg the recorg,

6% Even if the facts mentioheqd by the app-

licant are admitted,except influence of the Union, it

in-charge of the Unit

to allot the same according to requirement of the

employees posted therein but under a determined
Principle and not to use the duthority Arbitrarily,

In the present matter, it has been brought on records
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- applicant Comes wimuch below the allottee u. §eshin
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by aveérment ip Paras 9 and 10 of the counter-
jfffidavit that the epPpallotment has been made

_7§ecording to service Séniority in which the
)

F

s R.P, Yadav,

8, The insistance of the applicant to

allot a particular dquarter no, 17(Type II) does

4S per rules when any residence of his entitle-
MENt is available at the station, Subeject to
above observation, the 0.A, is dismissed, No order

d4s to costs, 7
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